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CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH

0.4, NO, 413 OF 1991.
TR xNO,

DATE OF DECISION  3.8.1595.

B.P. Lakhani, ___Petitioner

Mr, B.P. Tanna, Advocate for the Petitioner (%)

Versus

Respondent s |

&
L

&
»
‘;\d
[
[
-

Qareshi &« Mr.D.A.Bhambhanilgdvocate for the Respondent (s)

CORAM

The Hon’ble Mr., K. Ramameosrthy, Aémn. Member.

The Hon’ble Mr.
JUDGMENT

1. Whether Reporters of Local papers may be allowed to see the Judgment ?

2, To be referred to the Reporter or not ? A\jii

=

3. Whether their Lordships wish to see the fair copy of the Judgment ?

4. Whether it needs to be circulated to other Benches of the Tribunal ?



B.P. Lakhani, resiéins at

23/B, Purshettam Nagar,

Preductivity Read,

Bareda - 5. «eeses Applicant,

(Aédvecate: Mr. B.P. Tanna)

Versus.

1. Unisn of Inéia,
Netife t® be serveé throush
Secretary, Dept. of Bnviernment
of Ferest, Panayurain 3Bhavan,
C.G.J. Complex,
Lséi Reaé, New Delhi.

2. State ef Gujarat
Netice t® be served threudh
The Secretary,
Ferest Enviernment Department,
Sachivalaya, Gandhinasar. P Regpeneents.

(Advecates Mr. Akil Kureshi &
Mr. D.A.Bhambhania)

ORAL ORDER

O.A.Ne, 413 OF 1991

Date: 3.8.1995.

Per: Hen'ble Mr. K.Ramamserthy, Aémn. Member.

My, Mehta fer Mr. B.P.Tanna, the learncé ceounsel
for the applicant, teanfers cepies of the erder passed
by the State Gevernment dated 8th June, 1995 and 18th
March, 1993. InAview of these c¢rders the applicant has
no gr18vam£2{(hg;ée the applicatisn as beceme

infructueus ané is éispesed eof accerdinely. Neo wsrder
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(K.Ramamesrthy)
Member (A)

as te casts.
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